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Shri M. R. Krishna (Peddapalli):
Why is there this announcement in
Parliament about fasting?

dA-wrd ey daTe sl (o W
arw Feg) o wwfm e ad
T frA s § 1 e S T
T OB H ag aga FA § | IAWT &
ux grg az feAmn g
U W &Y ) wiesr aie g fE
TN F WA F97 7 wgr a7 fF
&N w4t urag 7Y qwdi | gET ag fR
zw far avz e & wrgg oAt faar
o A A F1 AR F o faar ) & @
T 7
8hri A. P. Sharma (Buxar): Re-

garding the proposed statement by the
hon. Commerce Minlster at 2-30 p.m.,
I would submit that it is 4 very im-
portant subject, and, therefore, we

should be allowed to ask questions
after the statement is made.

Mr. Speaker: That would be seen
at that time.

11.23 hrs,
QUESTION OF PRIVILEGE AGAINST
SHRI MADHU LIMAYE

Mr, Speaker: Now, Shri G. N. Dixit
might only ask for leave to raise the
question of privilege against Shri
Madhu Llmaye. ...

Shri G, N. Dixit (Etawah): Under
rule 225.. .

Mr, Speaker: He might only ask for
leave now.,

Shri G, N. Dixit: Under rule 225, 1
haqd raised the question of privilege,
and it was objected to. Under rule
225(2)....

st (e @I (FEEg) ¢
g fa & smgm ? F9 I Aqx
o qr #ar ?
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Mr, Speaker: Now, He might ask for
leave. H

Shri G. N, Dixit: I a3k for leave te
raize the guestion of privilege, under
rule 225(2),

Bhri 8. M. Banerjee (Kanpur): On a
point of order. I raise on a point of
order under rule 223. As I pointed
out yesterday also, rule 223 reads thus:

“A member wishing to raise a
question of privilege shall give
riotice in writing to the Secretary
before the commencement of the
sitting on the day the question is
proposed to be raised. If the
question raised is based on a
document, the notlee shall be ac-
cotmpanied by the document.”,

I hope that you, Sir, have satisfled
yourself on these two counts,

Rule 2234 reads thus:

‘The right to raise a question
of privilege shall be governed by
the following conditions, namely:

(i) not more than one questiom
shall be raised at the samas
sitting;

(ii) the question shall be res—
tricted to a specific matter of
raecent occurrence;

(1il) the matter requires the imter-
wention of the House.".

Mr, Speaker: He had made
point yesterday also.

Shri 8. M. Banerjee: On the 17t
August, 1968, just after the Question
Hour, this was what you had stated.
I am reading out from the proceedings
of the House. It is as follows:

that

‘RE: Question of Privilege against
the Minister of Food and Agriculture.

Mr. Speaker: There was a breach
of privilege notice given by Shri
Madhu Limaye in the first inst-
ance, and then by three Members
Shri Daji and Shri S, M. Banerjee
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[Mr, Speaker]
and by Shri Madhu Limaye again back on the proceedings which had

after four days.’.

Then, you argued and ultimately you
said:

“So far as this privilege is con-
cerned, it is of the utmosy im-
portance that the notice must be
given immediately at the very first
opportunity; a delay of one day
or itwo days has been held to be
fatal to the entertainment of any
notice of breach of privilege. ...".

Then, Shri Kamath had interrupted
and said:

“You were pleased ty say that
there should not be delay of
even 24 hours, that a delay of
even 24 hours may be fatal to the
privilege motion.”,

Then, there were
Shri Kamath gaid:

interruptions, and

“Please keep quiet....”.
Then, you had said:

“Order, order. Both sides will
kindly listen to me.”

And we listened as we are listening
mow. ‘Then, you had said:

“There are decisions in which
two days, three days have been
held to be fatal”.

Here, what is the specific subject?
'The specific subject is that Shri Madhu
Limaye had sent a letter to you in
the form of a privilege motion whieh
read gs follows:

“I hereby give notice of a pri-
vilege motion against one gentle-
man styling himself as Colonel
Amrik Singh alias K. S, Sahi. . .
If the document exists, then Mr.
Jit Paul, against whom a breach
of privilege motion is  already
pending in the House, would be
guilty of another grave breach of
privilege,...”

shri G. N, Dixit:
erder. The hon.

On a point of
Member 18 going

taken place yesterday and which you
had closed yesterday when you were
going to ask for voting. Therefore,
rules 224 and 225 would not apply
now and they are gone,

Mr. Speaker: Shri S. M. Banerjee,
I tviurk, had argued that point yester-
day.

Shri S. M. Banerjee: [ had not
quoted at that time because I had not
got the document then.

Then, Shri Madhu Limaye haj said
in his letter as follows:

“Tt is not for me to say whether
this document exists or not. All
I know is that this constitutes a
scurrilous attack on the Hon.
Speaker. It is for the House and
the Privilege Committee to look
into the existence or otherwise
of this document and haul up Col.
Amrik Singh or Mr. Jit Paul as
the case may be for breach of
privilege.”.

Then, he went a step further and
said. . . .

Shri M. R. Krishna (Peddapalli):
These are all details. Are you allow-
ing Lim to go into all those things
now?

Shrl G. N. Dixit:
order. . . .

On a point of

Shri 5. M. Banerjee:
to another point now.

Mr, Speaker:
straightway,

Shri §. M. Banerjee: 1 am not as

capable as you, Sir, or the other Mem-
bers. . . .

I am coming

He should say that

Mr. Speaker; What is the use of
casting these reflections? I am asking
him tc give me the points or the facts
straightway,

Shri S. M. Banerjee: I have my cwn
limitations both in regard to language
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and in regard to expression also.
Kindly hear me. My hon. friend
opposite had taken at least half an
hour yesterday,

Mr. Speaker: That was because he
wus the Mover. But the hon. Mem-
ber Shri S. M. Banerjee is only rais-
ing a point of order,

Shri 8. M. Banerjee: I only want
to gucte your own rulings, The rule
says that not more than ong guestion
shall be raised at the same sitting and
that the question shall be restricied
to a specific matter of receni occur-
renve. In other words, the thing
:should have happened recently. In this
case, on what is this question of pri-
vilege based” It is based on the Ele-
venth Report of the Privileges Com-
mitee which was laid on the Takle of
the House and which was eken up
vesterday for consideration. So, the
hon. Member's motion for breach of
privilege is not based suddenly on
.any document, but it is based on the
report, on the findings of the Members
.of the Privileges Committee, More
than three months or so have
elapsed since Shri Madhu Limaye had
written that letter, Shri G, N. Dixit
had never the wisdom to raise it then.
He ig seeking to raise it gnly now,
“Therefore, my submission is that this
motion does not fulfll the conditions
laid down.

1. therefore, crave your indulgence
and reguest you to kindly consider the
point of prder on this line and sce
whether this has been done on the
basis of any incident of a recent oc-
currence or whether thig is a delibe-
rate attack with mala fide intention
and because of the axis of Shri Atulya
Ghosh and Shri S. K Pati]l agalnst
Shri Madhu Limaye, (Interruptions)

sit wg foradl (K77) © W2 farams
T T A e § 1w st T
¥ qF avq w1 97 F6) gACrs frar o
@ oE?
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ot a¥ (o) : werw AgEE,
¥ 9THE W WTET 20

T e ama a1 77 2 Fr a2 W foae
wFE A ) o aa g ifE @
WET & FEEOT WA FTAel FT qTAA
w71 & fau qgr @@ g O e
wife s & 1 st aw fafass Ao
FETHE, OTFRATET Y
T FRETATA E L A W9 AW
fafasrr v & a9 § o7 9 Y
fear ? o faedt ot fafassr givm wY
gE ez oAts a1 femeats w9 £
¥+t g%w fag g1 | e 7 A & i
wfF 917 g7 # AT T 3, ¥
foo a9 & g1 # o= e 1 AT
# farfardror w) %1 ¥ # ) o
fomr mar 2, 77 T N DA F WA
®aw g | 39 & wrare 97 g9 fafaerr
qwA F1 F7 F1 gArEa @ & anfg
ot | w # EfwT i s ge fag
& @19 ¥ &% o wifgy ar W Qw
wleT 51 4Tt # faviy s wfgg an
T FY [y T H Y 0 Frfade e
% femuars w7 &1 wfge @ 1 @
wrwe & wré A wrw fafader o gar
¢y wiargme v wm wr g,
Wi WY W " qEAe A §
w1 X w1 99 3g # e o deaw daw
ww fog #rf ffaers o 7 &7 awar
2, wifF w67 3w & qEAe grTey
2 7 wT g ¥H avg fafass g oy
/1Y o gaArEa 2, @ wlasw # uqgy-
o & et meew w o fafady
qror w14 &) fgewa agy gnft | g avg
wt ofeg # fafred Face @ &
& Fq7 ¥ w1 gy ot fafadrer g
wgIE A A awy § ¢ @ wogw
fafader Hrom &Y 717 ¥ agA wAfa
21
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Shri §. M. Banerjee: It has been
done with a view to wreak venge-
ance, Shri Madhu Limaye has ex-
posed them to the hilt,

o T AAIEE Aifgan (weamEms):
WA WEIRT, TET A AT F ATy
&, & w1q & wd T =gan g i fawar-
faerr afafa ® =g sy 3]
FUEYTH §%9 S ¥ 97 agw gel
12T | TH g9 F1 WAET |G AT AY
Ao At 3 & v, el § W W
sraEadfar w ® & am
Qfaw, #few fam agw & a7 w@me
favurfase afafs § «| agt s
=ifgy | Wifs ag oF w5, = A
fr St g & fegfar & 2y # 30
7 %t feafgar &% gr 7t & 1 &
faarz & fore ag wrm a%aT g 15 st @y
foam@ & o & wrag ag a1d Gra fF
qg wow Avar e s @
ot fifa ¥ oF 417 19 F GTAA TEY
fam & w19 9T HHT 977 |

37 F 7 ¥ qwd) feafa gz g wweh
ifsferil SR Ea@ S & @
WOETT &, W TW T AT ATAHT TR
fers wa & @ fom 3 wrolt &, @
o WTOH FO §, ¥ 3 oww &,
fet ag & faesll Y 37 A wga
feart =ifgs 1w ww W T
e # & o, 7T, qtw, AT aret iy
TR N I, W@ AT, A OE AT
W ®7 @) ST 4 @Y awar & o
v fama & v & g ama w@rana

narmifEIrFamiiag W
fe ot wr gredt saw w7 A
® FATH ®TAT §, WAL TE wTEH Wy
w~dt atg @ wr§ 7 faw g, &y fe
e W ¥ fao wnt & fog a8 frarer
T AT WY AT W 5w qvg ¥ awd
& A R I A w4 ¥ fm
w1 fegfaar gy awdt §
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H W1 A 77 A feufir & avt H
AMFoad FETR 1 WOF I CHF
GAMAGEATE | ITGARIA FTES
w@ATT AT A WAZ ATHEET § TG
ww fore f agi 7 srdaE 9 oo
& g ot &, g9 AWl 97 gg wrQw
Fa—at 7 | &% 7w aw |
mar—fF TR gw e aEaT dare
FIX § a1 TRIT & A H EF AT FA
gimIFT g AT Aw L WY
J o Wl wY Ay o foar | 9w oo A
s ¥ woy fadr & v st & P
I IS, A TEEFATR, L
(Interruptions).

Mr. Speaker: Instead of discussing
that, let him conclude,

o T wAIgT Wi kLl
a2 & faars I F7, sqifs goerdy
wF oF 9T §, o fraw @, f=
wry & o7 frrow & 3w Wt wY A
T Prar Tfgy @, afie fee ot Wi
¥ wat Y wy fay, wgifs ag o9 &

o #1 8, "o wWE A ‘mgem.
(Interruptiony)

W AERT . Wa Wy A rafy ot
FRIHE | wA WA I )

o TR AT RAgm : arwmw.
( Interruptions)

ey weg - ¥ 39 W W ©Q
W g Uy gIe A ER o wom
# e o fx grew ¥ wg e w®
W FTTEE

They have taken advantage of that_

WMo T wAIET AT : mEAREw
g ! arawrd ave & O g
wrar W E ) wr A & R G A e
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T T v § 1 wifge w1 g g
s E?

s sEes . mART e i

a1 & ww W AW O§
{Interruptions)
Ozdar, order. [ will ask the Leader

of the House to kindly read thak letter
which hag been flourished twice here
in this House.

e TW XART Wifgwn - agx &
OO AT AW FEAT, I ATT |
The Leader of the House (Shri
Batya Narayan Sinha) rose—

Shri Surendranath Dwivedy (Ken-
drapura): This is not the proper pro-
cedure, He wag wanting to ask the
leave of the House for a privilege
motion. On that points of order have
been raised. Before that is disposed
of, you are agking somebody else 1o
read something else,

Mr. Speaker: Because he has raised
"

Shri Surendranath Dwivedy: He
raised another point, In the course
of 5 particulay discussion, can anyone
raise any other matter which is not
relevant tp the matter under discus~
sion? Thig is an extraneous matter.

Shri Ranga (Chittoor): We do not
know about it,

Shri Surendranath Dwivedy: 1 do
mot think you shoulg introduce it in
the midst of this discussion,

Mir. Speaker: All right.

So far as these points of order are
concerned, the main point made is that
this is not a matter of recent occur-
rence, that that jetter written Shri
Madhu Limaye was written fo me
about two months ago,

AGRAHAYANA 12, 1888 (SAKA)
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Yo T wAET wifgar s
wEvea, &Y OH aew A8 w7 oWy
T arr ar g @ Afeg

weqw wptem - & F g faar d )

That ]etter was written 0 me gbout
two months ago. That is correct, But
that jetter did notl give amy cause of
action for gny breach of privilege, It
is only after the Privileges Committee's
finding that there is no such letter that
Amrik Singh had referred to that this
cause hag arisen. Therefore, that is
not belated ang that is of recent oc-
currence. I  would now ask those
Members who are in favour of leave
being granted to rige in their places--
As more thar™25 Members have risen
in their places, leave is granted,

o O wtge w.for ;o mew
"EET : 4y 3vF TE & | W oy W
7 T2 #7 W19 H¥ §F ALT BT TEY TR
g7 g oF wew Y v F f g
A

weaw i AR &g o @ fE
T A1 AT FAST T AN ¥ @ qAgY
o TEE FY | W FTIE AT EF ALK
ST FTAT AEAT &, AN AW TRE T
s wrad TG 21 (Interrup-
tions ) Afgm WX W B
ALY & qre A AT R, AT ¥ AW
Fré wgw T gt 1 fre FAA GwAT
a7 (Interruptions)

At Wo Wlo &AN( . ZW A& AT
s awdsr s ined | agiar A
g wfee

v WERG T oAara § fe
g1 FY WY vy w7 g 1w few
7% w2 3w fr o W v R
gu Far 7 (Interruptions)

Is that the pleasure of the House?
Several hon. Members: Yes, yes,
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ot 7y fema : wegw wEzm, ¥
A A aEE g g ?

Shri G. N, Dixit: I move:

“Thal the matter be referred to
the Committee of Privileges.”
Mr. Speaker: Motion moved:

“That the matter be referred to
the Committee of Privileges.”

off foqm qzams  (weege)
FEA KT FTOE FFTHEI TR )

Wt TwAWE gEE (FITEET):
T\ ¥ ht{ﬁ‘lﬁﬁ? |
Shrimati Renu Chakravartty: (Bar-
rackpore): I wish to move gn amend-
ment thai the matter ghould be dis-
cussed in the House,
Mr. Speaker: No, no.
Shri 5. M. Banerjee: 1 move:

“That the question of breach
of privilege for which leave has
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been granted be discussed in the
House."

Seveal Hon. Members: No, no.

Shrimati Renu Chakravarity: Why
are you gfraid?

Mr. Speaker: This is a substitute
motion,

Shri Sufendranath Dwivedy: [
move:

“That the Report of the Com-
mittee be submitted to the House
on Monday”,

Mpr. Speaker: I will put that. Firs
I will put Shri Banerjee's motion,

The question is:
“That the question of breach
of privilege for which leave has

been granted be discussed in the
House.”

The Lok Sabha divided:

‘Division No. 24)

Banerjee, Shri 5 M.
Bhattacharys, Shri Diinen
Bheel, Shri P.H.

- Chatrerjee, Shry H.I%
Deo, Shri P.K.
‘Dharmalingam, Shri
Gulshan, Shri

Abdul Rashid Bakshi, Shri
Abdul Wahid, Shri ],
Achal Singh, Shri
Achuthan, Shri

Alva, Shri A5,

Alva, Shri Juschim

Azad, Shri Bhagwat Jha
Bal Krishna Singh, Shri
Balmiki, Shii

Barman, Shri P, C.
Basapps Shri

Bhakt Lvarshan Shri

Bist, Shn BN,

Brii Boa Lal, Shei
Chakravesti, Shri IR,
Chanda. shrimari Jyot.nae
Chandak, Shri
Chandrabhan Singh, D,

AYES

Gupiae, Shri Kumhi Ram
Kunhan, Shri P.

Lohis, Dr. Rem Manchar
Mukeriee, Shri H.N.
Mair, Shri Vasudevan
Patioayak, Shri Kishen
Koy, Dr. Saradish

NOES

Chavan, Shri D.R.
Chavds, Shrimati Johraben
Das, Shri B.K.

Das, Shri N.T.

Dass, Shri C.

Desni, Shri Morarii
Deshmukh, Shrimati Vimls
Deshmukh, Shri B.D.
Dhuleshwar Meens, Shri
1vighe, Shri

Dinit, Shri G. N.

Dubey, Shri R. G.
Diwivedi, Shri M.1..
Gahmari, Shri

Gujraj Singh Heo, Shri

[11-47 hrs.

Singh, Shsi LR,
Swamy, Shri Sivamurthi
Vishram Prasad, Shri
‘Warior, Shri

Yuadav, Shri Rem Sewak
Yushpul Singh, Shri

Govind Dms, Dir.
Gowdh, Shree Veeraga
Guha, Shri A, C.

Gupts, Shri Shiv Charan
Hunsida, Shri Subodh
Hanumanihaiya, Shri
Harvani, Shri Ansar
Hazariks, Shri J.N.
Heda, Shri

Jadhay, Shri Tulsidus
Jagjivan Ram, Shri
Jeyaraman, Shri

Jedhe, Shri

Joshi, Shri A.C.

Joshi, Shrimati Subhadra
Kamble. Shri

Kappen, Shri

Kodaria, Shri C.M.
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Keishing, Shri Rishang
Khan, Shri Shahnawar
Eindar Lal, Shrl

Kiran Veer, Shri

Fotoki, Shri Lila.dhar
Eouialgi. Shei H.V,

Kri hankar, Shri
KFrishna, Shri M.R.
Kureel, Shri B.N.

Laskar, Shri M.R.

Lings Reddy. Shri H.C.
Lonikar, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mohide. Shri Nurendea Singh
Mili Marivappa, Shri
Malhotra, Shei Inder J.
Mandal, Dr. I°.

santri, Shel D.D.
Maguriys Tin_ Shra
Mathur, Shri Harlvh Chundra
Mathur, Shri Shiv Charan
Mchrotra, Shri Braj Blhari
Mehus, Shri [LR.

Melkote, Dr.

Menon, Shri P.G.

Mires, Shri Bakar Ali
Mishea, Shri Bibhuti
Mshra, Shri M.P.
Moharamad Yusuf, Shri
Miohanty, Shri Gokulananda
Mohain, Shei

Muthish, Shri

Maidu, Shri, V.G.

Hiaik, Shri D.J.

Haskar, Shri .5
Nesamony, Shri

Miranjan Lal, Shri
Pandey, Shri R.5.
Fandey, Shri Vishwa Nath

Mr. Speaker: The
division is:

Aves 20; Noes 179.

The motion was negatived.
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Panng Lal, Shri

Patel, Shri NN

Patil, Shri D.5.

Patil, Shri M.B.

Paril, Shri 5.8

Patil, Skri 5.K.

raril, Shei T.A.

Patil, Shri W.T.
Pattabhi Ramen, Shri C.R.
Prabhakar, Shei Maval
Pratap Singh, Shri
Puri, Shri D.D.

Raja, Shri CLR.

Raju, Shri DB,

Ram, Shri T.

Riam Sewik, Shei
Ram Swarup, Shei
Hamdhani Das, Shri
Rameshekbar Prassd Singh, Shri
Rane, Shri

Rangs Reo, Shri
Ranjit Singh, Shri
Rao, Shri Hunmanth
Rao, Shri Jaganatha
Rao, Shri Muthysl
Reo, Shri Rajagopals
Rao, Shri Ramapathi
Hao, Shri Remeshwar
Rattan Lal, Shri

Ruut, Shri Bhols

Hay, Shrimaii Renuks
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri Narayas
Reddy, Shri Ramirishne
Reddy, Shri Surender
Roy, Shri Bishwanath
Sahu, Shri Rameshwar
Saigal, Shri A.S.
Sumnani, Shri

Sunji Rupiji, Shri
Saraf, Shei Sham Lal
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Satysbhama Devi,” Shrimati

Sen, Shri 1.0,

Shah, Shei Manubhai

Shah, Shrimati Ja aben

Shakunrala Devi, Shrimati

Shankaraiya, Shri

thri DG

Sharmn, Shri K.C

Shea Marain, Shri

Shree Narayan Mg, Shri

Siddananjappa, Shri

Sid liah, Shri

Sidheshwar Frasad, Shri

Singh, Shri K.K,

Sinhe, Shrimati Ramduleri

Sinha, Shri Satra Narayan

Sinha, Shrimati Toerkeshwarl

Sivappraghawsan, Shri Ku,

Snanak, Shri Nardeo

Soundaram Remachendran,
Shrimati

Subbaraman, Shri

Subramanyam, Shri T.

Surant Prasad, Shel

Swaran Singh, Shri

Thengal, Shri Nallakoys

Thomas, Shri A.M.

Tiwary, Shei D.N,

Tiwary, Shri K.N.

Tiwary, Shri R.5.

Tripathy, Shel Krishna Deo

Ulkey, Shri

Ulaks, Shri Rarmschandrs

Upadhayays, Shri Shive Duu

Vuighys, Shri M.B.

Valwi, Shri

Varma, Shri Ravindrs

Veerappa, Shri

Vyss, Shri Radhelsl

Yadab, Shri, N.P.

Yadav, Shri Rem Harkh

Yadave, Shri AP

Sharma,

weaR wgled ¢ 727 75 TAE A

AT AT J 0 W9 FT H(AA FIGAT )

Shri Vasudevan
Will he explain how it can

puzha):

Nair (Ambala-

be done? There is one Sunday.

Mr, Speaker: Now, I put Mr. Dixit's

motion. The question is:

“That the matter be referred to
the Committee of Privileges.”

Mr. Speaker: The question is:

“That the matter be reférred to

the Committee of Privileges.”

Shri Surendranath Dwivedy: My

motlon should first be put.

237¢ (Al) LSD-2,

The Lok Sabha divided.

-
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Division No. 25]

Abdul Rashid Bakshi, Shrl
Abdul Wahid, Shed T.
Achal Singh, Shri
Achuthan, Shri
Alva, Shri A5,
Alva, Shri Joachim

zad, Shri Bhagwat Tha
Bal Krishna Singh, Shri
Balmiki, Shri
Barman, Shri P.C.
Bhakt Darghan, Shri
Biat, Shri J.B.5.
Brij Basi Lal, Shri
Chakravenii, Shrl P.R.
Chanda, Shrimati Jyotena
Chandak, Shri
Chandrabhan Singh, Dr.
Chandriki, Shri
Chaturved|, Shri S.M.
Chaudhry, Shri Chandramani Lsl
Chaue huri, Shrimail Kamala
Chavan, Shri D.R.
Chavda, Shrimati Johraben
Dm, Shri B.K.
Dm, Shri N.T.
Dass, Shri C
Drenzi, Shri Morurf
Deshmukh, Shrimatl Vimls
Deshmubkh, Shri B.D.
Duleshwar Meena, Shri
Dighe, Shri
Dirlr, Shri G.N.
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Gahmari, Shri
Qajraj Singh Reo, Shri
Govind Dmy, Dr.
Gowdh, Shri Vecranna
Guha, Shri A.C.
Gupa, Shrl Shiv Charan
Hansda, Shri Subodh
Hanumanthaiys, Shri
Harvani, Shri Ansar
Hazarika, Shri I,
Heda, Shri
Judhav, Shri Tolsidas
Jugdivan Ram, Shri
Juyurarman, Shri
Jedhe, Shei
Jouhi, Shri AC.
Joshi, Shrimatl Subhadra
Kamble, Shri
Kappen, Shri
Ked Shril C.M.
Kelshing, Shri Rishang
Kbasn, Shri Shahnaws:
Kindar La, Shri
Klsan Veer, Shri
Korokl, Shrl Liladbar
Koujalgi. Shri H.V.
Wrips Shankar, Shri
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Krishna, Shel, M.R.
Kureel, Shri BN,
Laskar, Shri NLR.
Linss Reddy, Shrj H.C.
Lonikar, Shrl
Mahadeo Prasad, Shrl
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Mali Mariyappa, Shri
Mathotrs, Shri Tnder J.
Mandal, Dr. P.
Manrri, Shri D.D.
Mansuriys Din, Shel
Mathur, Shri Harlsh Chandra
Muathur, Shri Shiv Charan
Mehroira, Shri Braj Bihari
Mehie, Shri LR,
Melkote, Dr.
Menon, Shrl P.G.
Mirza, Shri Baker All
Mishrs,Shri Bibhatl
Mushra, Shri M.P.
Mohammad Yusu®, Shri
Mohamy, Shri Gokulanands
Mohsin, Shel
Morarka, Shri
More, Shri K.L.
Muthish, Shri

idu, Shri V.G,
ShriD.].
Naskar, Shri P.S.
‘Wesnmony, Shri
Wiranjen Lal, Shel
Pandey, Shri R.5.
Pandey, Shri Viskwa Nath
Panns Lal, Shri
Patel, Shrl Chhotubhai
Patel, SFri NN,
Patil, Shri D.5.
Patil, Shri M.B,
Patil, Shri 5.B.
P hri §.K.
Pmtll, Shri T.A.
Pattabhi Raman, Shel C.R.
Prabhaker, Shel Naval
rrawap Singh,
Pugi, Shri .10,
Raju, ShriC.. .
Raju, Shri D.L.
Ram, Shri T.
Ram Sewak, Shri
Ram Swarup, Shri
Ramdhani Das, Shri
Rameshekhar Prassd Singh, Shri
Rane, Shri
Ranga Rao, Shrl
Ranjit Singh, Shri
Rao, Shrl Hanmanth
Rao, Shri Jaganaths
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Rao, Surl Muthyal
Rao, Shri Rejagopals
Rao, Shri Remapaih|
Ruo, Shri Remeghwar
Rattan Lal, Shri
Raut, Shri Bhola
Ray. Shrimat| Reouks
Reddi, Dr, B. Gopals
Reddiar, Shri
Reddy, Shri Naraysn
Reddy, Shri Ramkrirhna
Reddy, Shrl Surender
Roy, Shri Bishwanuth
Sahu, Shri Rameshwar
Saigal, Shri A5
Samnani, Shri
Senji Rupiji, Shri
Sutysbhema Devi, Shrimati
Sen, Shri P.G.

Shah, Shri Manubhai
Shab, Shrimati Jayaben
Shakuntale Devi, Shrimati

Sharma, shri D.C.

Eharma, Shri K.C.

Sheo Narain, Shri

Shree Marayan Des. Shri
Siddananjapps, Shri
Siddhanti, Shrl Jagdev Singh
Siddiah, Shri

Sidheshwar Pravsd, Shri
Singh, Shri K.K.

Sinha, Shrimaul Remdulari
Sinha, Shrj Satys Narayan
Sinha, Shrimari Tarkeshwari
Sivappraghassen, Shri Ku.
Snatak, Shri Nardeo
Soundaram Ramachandran, Shrimat
Subharaman, Shri
Subramanyam, Shri T,
Semat Prasad, Shri

Swaran Singh, Shri
Thengal, Shri Nallokoys
Thomas, Shri A.M.
Tiwary, Shri 12N,

Tiwary, Shri K.N.

Tripathj, Shri Krishna Deo
Ulkey, Shri

Ulaka, Shri Runachandrs
Upadhayayas, Shri Shiva Dure
Vaishya, Shri, M.B.

Valvi, Shri

Warma, Shri Ravindre
Veerapps, Shri

Wyar, Shrl Radbelal

Yadab, Shri NLP.

Yadav, Shrl Rem Harkh.
Yadawa, Shri B.P.
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Barerjee. Shel S.M.
Bhattacharya, Shri Dinen
Bheel, Shri P.H.
Chatierjee, Shri H.P
Dharmalingam, Shri

Kurhan, Shei P.

Mair, Shri Vesuce

Lohin, Dr. Ram Manohar
Mukeriee. Shel H.N.

Pattnaysk, Shri Kishen

Swamy, Shri Sivsmurthi
Tiwary, Shri R.5.
Vishram Prasad, Shri
‘Warior, Shel

Yadav, Shri Ram Sewsk

Yan

Guhhan, Shri Roy. Dr. Saracish Yushpa! Singh, Sbri* %
Gupw, Shri Kashi Rem Singh, Shri J.B. I* -
e A LT W SN TR R R et o A
Mr. Speaker: The result of the o W WA Aifgar - wew
division is:

Ayes: 179; Noes 20
The motion was adopted.

wt Fo Ao WAd (A3W) : Fw
Tz &% Ate i gAr & | AW A &
wTH g far &

=t W fag afgrat (\eax) -
¥ A W & FH AEN w G
g

Mr. Speaker: That would be taken
into account. Mr. Dwivedy has said
that the Commitiee be asked to re-
port by Monday., That would be
physically impossible.

Shri Sorendranath Dwivedy: My
amendment is that the Committee
should sit tomorrow, although it is a
Sunday because the last day available
to us is Monda, and there is the desire
that this matter should be disposcd of
before we adjourned. If the Com-
mitteg reports by Monday, the House
will have the opportunity to discuss
that matter also.

Shrimati Renu Chakravartty: What
ig the point in sending it to the Com-
mittee of Privileges? Let us under-
stand it. We understand that they
have a stick and they have got a big
handle to beat. But whether they will
beat at all, I do not know. The point
now is this. What is going to happen
to this Privilege Committee’s rcport?
In the lame duck session, wou will
come and we will have no time to
take it up because we cannot take up
any extraneous matters. Where do we
stand?

ot wy foor : o worw AR
@ & I ¥ A7 gfng )

wgveT, ¥8 afafy ¥ g7 & IO ag
& azg g WfEg 1 48 W W Wy
ar qTF W H Ay, a6l # my w Ao
w21 & afe oW & F9C g avg & wiw
g fe | v @ar 7 @ oma fe
HfreT & ¥ fre a<g ¥ e < frr

oaww WEEE 98 F N @ ¥
EAEF @1 E |

To TW AART Wifgan : g ey
Y qEE ST =g 1 g ey Wy
weAEt g0 @1d g w Ay faar o
arfgg S R g S W e
FEN W 6 gEEr O o faeen
Ui

WE WY . O I a) w9ET §Y
T NI 1 HHEY & FAT I B qraey
g ST AT |

W ag wfea wg) g 6 I ey
qwEl 7% g1 Wiy fF gt fod e
aifgr | g 9% I o faur am@

Shri N. C. Chatterjee (Burdwan):
1 want to point out that it is a physl-
cally impossible burden on us, on the
committee of privileges. We cannot
possibly do justice to it because it has
got to be thrashed out properly; it will
teke time. We will have to hear Mr.
Limaye and Dr, Lohia and others
also.

™ wum Wi - e e aw
L O

wa g faza), wfie T foos s
wafwg Wi wis fx graw @@ fagsl
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Far9T Fr9g 2 arfw grem a1 A Fd
Foa FAAT AR AT ITF AH
& AT FLA r az (722 2 faa%
R ¥ Afgar arga 7 fora Gt g7 9
fad g0 e a1 f5 97 srgiie
§ I g ¥ v argg ¥ fawrs
EATT® ST A TH O19E 9T GAT 4T
& auaAT § (6 2198 &1 9 a8 1Y
ag ArqH i1 Afay FF ag faesr an

& ( wmama ) |
u@zzfm‘? gf‘srmﬁﬁ&m
@ w § gwr gw fag,

The Speaker, Lok Sabha. #F §T% ¥
This is marked personal and confi-
dential.

An hon. Member: What is the date?

The Leader of the House (Bhri
Satya Narayan Sinha): It is, New
Delhi, 19th February, 1964. It reads:

“Dear Shri Bhagavati,

One Mr. Sardul Singh of G. S.
‘Cables was given temporary fal-
lotment of a quarter for three
months only. He has migrated
from my home district and, there-
fore, his mother came to me and
explained the circumstances and
that his family is in urgent neces-
sity of a quarter out of turn.

1 am just drawing your atten-
tion to this case to see whether
anything can be done for this
family . . .

Shri D, C. Sharma (Gurdaspur):
This does not mean anything,
8hri Satya Narayan Sinha:

“l am sending herewith a copy
of the original leiter of temporary
allotment.”

»

Yours sincerely".
o KA W FrET ATgaT

O Y o FT A R F F 5w F a0y
foar ¢ (vwam)
Shri B. 8. Pandey (Guns): It is

not only that Dr. Lohia has created a
sensation by showing this letter. Here
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I would invite the
Leader of the House to see the
letter, By that letter, Dr. Lohia
has in fact tried to show that there
might be something very bad, some-
thing sensational, something unfortu-
nate, in that letter that was written
by you and that in the contents you
wanted to support a movement and
just request the Government that
gome concession has to be shown. Let
the country know what kind of
attitude is taken by Dr. Lohia towards
the highest, august person who is pre-
siding over the destiny of this coun-
try.

Some hon. Members: Shame, shame
(Interruption).

To W WA difgar : wT ug
HYT qU T ¥ | AT FTALFTA A
" A4 @, a8 fawfar & aa @
T g 1 Uy wF seifrefer § oW
qEATE |

it weq Arvw fevgr @ & grEw Ay
v & fag g o 7@ sy
3% forg wre e =g § i o
% @gA 24 faar Arar § —ATSE-uTE-
= garedz, fafame =i 1 sfemrcd
f¥ ag sTIz-m%-TA dATeReE 3w §

Wt AW FAH aEE ;@A A
fagifer Fam, 78 g 7 WIE-ME-
ZH gETERTE |

Shrimati Reno Chakravartty: If it
is a mormal thing, why should it be
marked confidential?

st mg fmi ;o @ @ e
itadr fr ag Fewefmae 347 qr ?

is that letler.

—

1153 hmm
PAPERS LAID ON THE TABLE
NorrrrcaTion uUnpEr CustoMs AcT

The Minister of State in the Minks-
try of Finance (Shri B. B. Bhagat):
Sir, 1 beg to lay on the Table—

(1) A copy of Notification No.
G.SR. 1795 published in



